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COMMITTEE ON ARE OF
scﬁxnu:r.%n cum 'Kﬁif SCHE-

(i) MinuTES

SHRI DASARATHA DEB (Tripura
East): beg fo lay on the Table
Minutes of the First to Thirty-eighth
sittings of the Committee on the Wel-
fare of Scheduled Castes and Schedu-
led Tribes and First and Second
sittings of the Sub-Committee there-
of.

(0) TWENTY-THIRD & TWENTY-FOURTH
RrprorTs AND REPORTSs or Stupy Toums
ofF Stuny GRoNps

SHRI DASARATHA DEB: I beg
to present the following Reports of the
Commitiee on the Welfarc of Sche-
duled Castes and Scheduted Fribes:—-

(1) Twenty-thitd Report on the
Mimstrf of Home Affairs-
Sociv-economic conditions of
Schedu'rs! Casfes and Sche-
duleq Tr.bes in Andaman and
Nicohar Islands.

(2) Twenty-fourth Report on tae
Ministry of Home Affairs-
Socio-economic conditions of
Scheduled Castes and Sche-
duleq Tribes in Laccadive,
Minicny and Amindivi Islands

(3) Report of Study Tour of Study
Group I of the Committee to
Calcutta, and Andaman and
Nicobar Islands during Sep-
tember, 1872,

(4) Report of Study Tour oi Studv
Group I" of the Committee to
Madrag and Laccadive, Mini-
coy and Amindivi Islands
during October, 1972

.

SRAVANA 19, 1895 (SAKA)

1202 hp,
COMMITTEE OF PRIVILEGES

Exrension or TiMe ror PRESENTATION
OFr REPORT

DR. HENRY AUSTIN (Ernakulam):
beg to move

“Thet this House do extend upto the
last day of the first week of the next
8ess.on, tne time for the presepfa-
t.on ot the Report of the Commitiee
of Privileges on the question re-
garding the jmplementation of the
lat;or part of the restlution adoptel
by Lok Sabb: on the 2nd December,
1970, namely, ‘that the Governmert
in the light of gravity of the offence
administer to Shri S. C. Mukherjee
maximum punishment under the Jaw
and rcport the same to this House'.”

SHRI §, M. BANERJEE (Kanpur):
Sir, a decision was taken 1n a meeting
where all the parties were represented
that the Report will be made available
)y 13th August. Now, the time is o=
mng exlendeq upio the last day of the
first week of the next session, This
offirrr 15 practically on the verge of
1etirement. T would reguest you and,
through you, Dr, Henry Austin to ex-
nedite the Report. As you know, he
was punished once and reprimanded
hy the House. The legal opinion given
by late Shri Mohan Kumaramangalam
was thal he cannot be punigshed twica.
1 think, the Privileges Committez
should take note of it. Will he give
the Roport by the eng of this month?

DR HENRY AUSTIN: He is aware
of the fact that this matler was dis-
cussed. Late Shri Moban Kumara-
mangalam expluined to the House the
constitutional limitations and the d.ffi-
rulties that had cropped up. In te
‘i~ht of the report given by the Minis-
ter and others, the Committee examin-
ed all the problems and discussed the
matter in detail. For your informa-
tion, Sir, and for the information “f
the hon. Members, I might sav that
we hsve almost completed the Report.
But some Members have raised some

—



